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Judgement

1. The only controversy is regarding the amount on which the interest will have
to be now paid, in terms of the order passed by the District Forum, as confirmed
by the State and National Forum. It is clarified that under Clause-I of the relief
order passed by the District Forum what was awarded was the interest on Rs.
3,85,000/-, that is, the amount paid by the consumer for the plot or flat, as the
case may be, which did not come into his or her possession. It is now obvious
that the possession of the plot has already been given by the appellant to the
respondent. The District Forum had ordered the interest to be paid on that
amount up to the date when the possession was given. The dates of course in
these four matters are different. It was, however, provided by Clause-2 of the
order that if the amount of interest so calculated on the amounts paid by the
complainant is not paid within three months then the appellant will be liable to
pay further interest at the rate of 12% per annum. The question was on which
amount the said interest would be payable. It is clarified that the further interest
would be payable only on the amount of unpaid interest which has been
quantified in Clause-1 of the order and not on the whole amount paid by the
complainant to the appellant herein. Further it would be simple interest.
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2. With these clarifications, we dispose of the appeals but without any order as to
costs.
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